
_HIGI-I COURT OF DELHI AT NEW DELH1

THROUGH SPECIAL NIESSENGEI1

No.H37F - H37/Rules/DHC/2025 Dated: l¢3~]I»ll20?'-g-

From

The Registrar General,
High Court of Delhi,
New Delhi.

lo

l. The Principal District & Sessions Judge (HQ), Tis Hazmi Courts, Delhi.
2. The Principal District &. Sessions Judge, North-West District, Rohini Courts,

Delhi.
3. The Principal District 85 Sessions Judge, South District, Saket Courts, New

Delhi.
4. The Principal District & Sessions Judge, South-West District, Dwarka Courts,

New Delhi.
5. The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
6. The Principal District & Sessions Judge, South-East District, Saket Courts,

New Delhi.
7. The Principal District & Sessions Judge, East District, Karkardooma Courts,

Delhi.
8. The Principal District & Sessions Judge,New Delhi District, Patiala House

Courts, New Delhi.
9. The Principal District & Sessions Judge, Shahdara District, Karkardooma
‘ Courts, Delhi. '
l0.The Principal District & Sessions Judge, North-East District, Karkardoorna

Courts, Delhi.
ll. The Principal District & Sessions Judge, West District, Tis Hazati Courts,

Delhi
12. The Principal District & Sessions Judge-cum-Special Judge, CB1 (PC Act),

Rouse Avenue District Court Complex, New Delhi
l3. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka,

New Delhi (with a request to circulate the same to Principal Judges, Family
Court of all Districts)

Sub: Forwarding of amended Annexurc-I of Standard Operating Procedure
(SOP) circulated vide Circular N0. 144IRules[DI-ICIZOZS dated 31.07.2025

SirfMadam,

I am directed to refer to the Standard Operating Procedure (SOP) issued by this
Court for the Judicial Officers dealing with the cases in which time limit is fixed to
conclude TrialslSuits/Appeals/Other Proceedings and they have to request for
extension of time for some reason or other from I-lon’ble Supreme Court or High
Court of Delhi to conclude the time bound Trialsi’Suits/Appeals/Other Proceedings.



I am ftuther directed to infonn you that Sr. No (v) of Annexure-I of the said
Standard Operating Procedure (SOP) has been amended to incorporate the details of
the case in Hon’ble Supreme Court/High Court of Delhi in which order for fixing the
time limit has been passed. The amended Annexure-I is enclosed herewith.

In view of the above. all the Ld. Principal District & Sessions Judges and
Principal Judge Family Courts l IIQ) are requested to bring the amended Annexure-I of
the Standard Operating Procedure (SOP) into the knowledge of all the Judicial
Officers under your control for information, compliance and appropriate action.

Yours sincerely,

avje u raja)
Join Registr '( ules)

_ For Registrar Get ral

Encl:As above >§‘ T M/W

MOST IMMEDIATELY I OUT AT ONCE

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (WEST)
TIS HAZARI COURTS : DELHI

i\io.?/9’7"32"“// /Rules/Gaz./PDJ West/2025 Dated, Delhi the /32%/99"“
Copy forwarded alongwith its enclosures for information, compliance and

appropriate action to :-
1. All the Judicial Officers of West District, Tis Hazari Courts, Delhi with the request

to send the requisite information in the prescribed format alongwith the
monthly disposal statement, if any.

. The Branch lncharge, Filing Section, West District, Tis Hazari Courts, Delhi.

. The Branch lncharge, General Branch, West District, Tis Hazari Courts, Delhi.
The O/0 CJM, West District, Tis Hazari Courts, Delhi.

. The PS to the Principal District & Sessions Judge, West District, Tis Hazari
Courtgs, Delhi.

6. The Reader/Ahlmad to the Principal District & Sessions Judge, West District, Tis
Hazari Courtgs, Delhi.

7. For uploading on LAYERS.
_,8./l'-Tor uploading on centralized website through LAYERS.
9. The Secretary, Delhi Bar Association, Tis Hazari Courts,,Delhi.

U1;I>-ODl\)

151:4.



Annexurc-I

””§r.No H C C W Pajriticulars C Z Z ii C Details K
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_ (ii) Case
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i No. p___ ‘ f
Title of the Case
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H (iv) Nature of the Case C
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(V) Date of the order of the Superior Court fixing the p
time limit.

Details of the Case in Hon’ble Supreme Court ‘

ljetails olithe Case in H0n’ble I-Iigh Court of if
Delhi

it
\
t

C (vi)
I |

Present status of the case ‘

it

I
1

4__'*W

It,

C (vii) Reason( s) For the delay ‘

(viii) Exceptional or unavoidable circumstances, if
any. affecting the progress of the case.

UK) Specific period of extension prayed for, with
reasons.



1iIIGI'I COURT OFJ)_l'1LHI;§_'l' 1'\’l5'\_'* _DE_l,»lll

N0. 144/Rules/D1-IC/2025 Dated : 3li-ll)?.~'.T=!.'.’.<i

CIRCTLAR

it is hereby circulated l"orinfo1'ination ofall concerned that in t.‘0l'l1pii£lTlC€‘ L7i‘\!l'(i\.'i
dated 23.05.2025 passed by I-lon’hle SI;ipren|e ('.'ourt til India in l\/lisccll:i:it-it-_=-.
Application N0. 919/2025 ill SL.P(Cl'|) NO. il\l.'7f2(lZ3 lilicti /)!tr'_i{u\iuIr' Pnitxr 1'.~ L /3'-.
the High Court of Delhi has prepared the §~t;::1(l:1t'd Operating Pl'U(.'t.‘(itlt'€ (SOP) tor thi-
Judicial Officers dealing with the cases in which time limit is fixed to ctmcluttc
Trials/Suits/Appeals/Othcr Proceedings and tht-_\ have to reqttcst for extension u|’timt"- ft»
some reason or other from l-Ion‘ble Stlpremc (S -iurt or High (.'t~urz or‘ Delhi to i_'-_I!!\'i-hit.‘
time bound Trials/Suits/Appeals/Other P:*oc-cctiitags.

All the Ld. Principal District & Sc»-~:=»t1s Jutlgcs mitt l’r:nci|1al Judge i';tn:§§\'
Courts (l-IQ) are rcqucstcd to bring the Stttntlatrd Operating l’r0rcdnrc (SOPt man lite
knowledge ofall the Judicial Ol’ticers under }l't|I' control for i!lii)l'lllttliUfi_ t?Ul1lPii‘<|ll\'L.' mi-;l
appropriate action.

Sd/-
(Arun Bliartin iii)
Registrar Cent-:':1l



' r

QIIGI-l’_C()[lRT OF__Dli‘,LHI AT NEW DELHI l

\/ide order dated 23.05.2025 in Miscellaneous Application No. 919/2025 in
SLl’(t"rl) No. 36()7/'2tJ23 titled Dttrgatt-‘(III @. Priya vs CB1, the Hon'ble Supreme Court of
lndia directed the preparation of a Standard Operating Procedure outlining the manner in
tvltich i.‘;tsCs wherein directions have been issued to expedite thc hearing or conclusion of
trial. suit or appeal shall he corresponded with the registry of the I-Ion‘ble Supreme Court.

Pursuant to the said directions oi‘ the l-lon’blc Supreme Court, I-ion'blc the Chief
.lt|.~+tit‘c on the recommendations of the “Rules Committee under Section 523 of the
lilu-1rati_va l\agarik Surakslia Sanhita, 2023 (BNSS-2023) and all other criminal statutes
;t|1d_ittt'isdicti0ns is pleased to issue the following Standard Operating Proccclurc (SOP)
\\itl1 |‘c_gttt'Li to scelcing c:\tcnsion oi‘ time from thc I-lon’blc Supreme Court or the High
court of Delhi to eoneludc time bound Trials/Suits/Appeals/ Other proceedings.

;i_t;tntlard Op/eratin_g Procedure (SOPLfor Reguestingan Extension of Time
tftjopi ljon'b__te Supreme Court or High Court of Delhi to Cjoncludc '[ime;Bound

'l'rials/Sui_ts/Ap_peals/Other _proceeding§_

1. (>h_jt-ctive:

11- tut doun a nnilbrni procedure for the Presiding Oflicers ol' the Courts of District"
.'t|dici;tt'} tor requesting an extension of time from the Hon'ble Supreme Court or the
lligh L'onrt ot' Delhi where specilic timclines have been fixed to conclude
nials suits.-"appeals.-" othcr_iudicial proceedings by the l-Ion'ble Supreme Court or the High
('nt.tt lli Delhi

2. .\])|]iiL‘1li)iiii}/I

lltis .'\;t)l’ shall be applicable to the Presiding Oflicers of all the Courts of District
.ltttltcittt"_v presiding o\~ct' trials/sitits/appeals/’ other judicial proceedings in which a
!nncltn.~dcndlinc or time spcciiic direction for disposal or perfonnitlg any judicial
lttllt‘llutl has hccn tixed or mandated by the I-lon'blc Supreme Court or the High Couii of
i_)\.'iiIl.

3. l’roct-tlurc for Sucking Extension:

\. Route ofContniunicationz

.-'\|l rctptests for c.\tcnsion ol‘ time in a trial/suit/appeals/ otherjudieial proceeding
dial! he routed through the proper channel as under:

t l t In case ofrcquest for extension oftime from I-l0n'ble High Court-



(i) The concerned Presiding Ot't'teer texeept Principal District & St.-ssio:r< .!t|J;:e
and Principal Judge, Family Court: shall send the request For extension oi tiiu:
through the concerned Principal l)i~trict & Sessions Judge Principal .Ii:ti_\:.
Family Court to the Registrar General ct‘ the High (nurt through both ttlt»tlt.'.\ I t
official e-mail and regular mode. .

(ii) The Principal District & Sessions Judge and Principal Judge, Famil_\ ~;fun:-t
shall, regarding the matters pending ht-tore them. send the request For extemtun in
time to the Registrar General ofthe High Court through otlicial c-mail amd rt.-gt:!:i:"
mode.

(2) In case ofrcquest for extension oftime trutn Hon'bIe Supreme Court-

(i) The concerned Presiding Officcr (except Principal District 8: Sessions .lu-_l_::c
and Principal Judge. Family Court) shall, via official c-mail and rc_\.;ular m-.--J.'.
send the request through the concerned Principal District & Sessions .l-.id_t:c
Principal Judge, Family Court to the Registrar General of the High (fotut alto
shall then forward the same to the (‘)1'lieer/Regist|'ar concerned in the Regiurj. t‘-l
the l-Ion'ble Supreme Court.

(ii) The Principal District & Sessiom Judge and P|‘incipul Judge. l‘:tmil_\* (..~t.rt
shall, regarding the trtatters pending hclhre them. send the request for extetisitut ->2
time, via official e-mail and regular mode to the Registrar (icncral ot‘ the lit-__'l~.
Coutt who shall then forward the same to the Officer Regis.trnr concerned ll. llit‘
Registry of the I-Ion'ble Supreme Court.

B. Justification and Supporting Details:

(I) The concerned Presiding Officer .<ltuii l1|t'nish the relet-ant inlE’>t'tnz1tiut‘| n;ttnel_"."
Designation ol’ Court, Case No. Title wt the Case. I\iature of the L';tse, I_)ate o!'1|n-
order of‘ the superior court fixing the time limit. Present status of the t:a.w .'tt1il
reason(s) for delay in concise.

(2) The Presiding Officer shall also mention exceptional or ttna\-tutlaliic
circumstances, ifany, affecting the ])1'ogt'css 0|‘ the case or matter utter the dule ul
order 0|’ the superior court by which :: .\t1CClfiC time limit has been li.\ctl ant!
specific period ofcxtension prayed for.

(3) The aforesaid details shall be t'urnished by the concerned Presiding Uttict-r in .~
tabular form as mentioned in Annexure-I.



(4; l\ote of Principal District 8: Sessions Judge/ Principal Judge, Family Court!
Registrar General, it' and wherever deemed necessary or required, shall be
appended to the request. .

<5. Restrictions:

.tndiei;tl tJt'ticers shall. in no case, send a request for extension of time directly to the
ltegiury of the Hon'blc Supreme (‘uurt or the High Court without routing them through
proper channel as mentioned above. Repeated or unreasonable delays without proper
t§;1i.l.$L‘ may be viewctl set‘intt.~sly and subject to administrative scrutiny, if ordered.

.\-‘imtitoringa I

1'1 lfl\‘l[')1li District 6; Sessions Judge/' Principal Judge, Family Court concerned. Registrar
tictt-:|'::l sltull monitor compliance ot'time~bound orders and may periodically (preferably
ex it) tlnysl |'c\'iew the status of pending cases or matters, where extensions have been
sotigiit or gr:-titted.

t-.. l7.t'|J0t'ti11g Requirement:

‘mt i-ie;_-istrar (icncml shall maintain a record otisueh cases and file periodical reports, if
rctiuiretl_ before the concerned Court. I

This Standartl Operating Procedure (SOP) shall come into force with immediate
el'li.'t't.

BY ORDER

Sd/~
(ARUN BI-IARDWAJ)I).-\'l'l-I 3U J I.-'l.‘i' Z025 REGISTRAR GENERAL


